
BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL BENCH, BHOPAL 

Original Application No. 01/2018 (CZ) 

Jeevan Lal Barbaiva 

VS 

State of Madhya Pradesh & Ors. 

Committee members 

i- Shri K.Cc.Bhopche Sub Divisional Magistrate (Revenue) Balaghat 

2- Shri Alok Kumar Jaiti, Regional Officer M.P. Pollution Control Board Jabalpur 

3- Shri Satish Matsaniya, Chief Municipal Officer (CMO) Nagar Palika Parishud 

Balaghat 



Action Taken Report in compliance of order dated 23.06.2021 issued by 

Hon'ble National Green Tribunal in the matter of O.A No. 01/2018 (CZ) 

(Jeevan Lal Barbaiya Vs State of Madhya Pradesh & Ors.) 

Hon'ble National Green Tribunal, Central Bench, Bhopal has issucd the following 

direction on order dated 23/06/2021 in the matter of O.A No. 01/2018 (C.Z) Jeevan Lal 

Barbaiya Vs State of Madhya Pradesh & Ors. 

"The report further reveals that the untreated waste/sewage water is being directl 

discharged into the water bodies, affection the quality of water, which is reported to be 

Quality "D" 

Accordingly, we direct the Collector Balaghat, M.P. to constitute a committee consisting 

I. One representative from the Collector Balaghat M.P 
2. One representative from the Mumicipal Corporation, Nagar Palika Parishad. 

Balaghat 
3. One representative from the State Pollution Control Board. 

Direct to ensure that no untreated water/sewage water be discharged into the waer 

bodies. It is to be taken into accoumt that the matter of discharge of untreated water into 

the water bodies has already been discussed and decided by the Principal Bench of this 

Tribunal, where it was directed that the state or the Authorities concerned must be 

responsible for the payment of Rs. 5 Lac per month per nallaldrain, if the untreated warer 

or swage water is discharged into the water bodies. The Committee/Collector is also 

directed to ensure the removal of encroachment within a time frame, in accordance wilh 

law. The area of the water body must be demareated by Revenue Authorities. protected 

by any means and it should be ensured that no eneroachment be permied on the waler 

bodies. Further action and compliance report must be submitted within nvo (2) months 

In compliance of the Hon'ble NGT order Collector Balaghat has constitute a committee 

of following officers 

1- Shri K.C.Bhopche Sub Divisional Magistrate (Revenue) Balaghat 

2- Shri Alok Kumar Jain, Regional Officer M.P. Pollution Control Board Jabalpur 

3- Shri Surendra Rahangdale, Sub Enginer, Nagar Palika Parishad Balaghat 



The following officers have visited the site i.e. Budhi Talab (Mehra Talab) at Balaghat 

village on 14h July 2021: 

1- Shri K.c.Bhopche Sub Divisional Magistrate (Revenue) Balaghat 

2- Shri Alok Kumar Jain, Regional Officer M.P. Pollution Control Board Jabalpur 

3- Shri Satish Matsaniya, Chief Municipal Officer (CMO) Nagar Palika Parishad 

Balaghat 

4- Shri Ram Babu Devangan Tahsildar Balaghat 

5- Shri Sanjay Verma, Assistant Engineer, M.P. Pollution Control Board Jabalpur 

Field observations: 

The Budhi Talab (Mehra Talab) is a natural water body at Najool Sheet No. 306 Plot No. 

43/1 & 44/1 Area 5.75 Acre located at Government land within jurisdictions of Nagar 

Palika Parishad Balaghat Dist-Balaghat. 

The water body is surrounded by dense residential area. There is residential 

encroachment on one side of Budhi Talab (Mehra Talab) and the domestic waste water 

generated from these houses is directly discharged into the Budhi Talab (Mehra Talab). 

Other than the direct discharge of above houses; 01 drain also meets in Budhi talab 

carrying domestic waste water from the nearby residential area. The map of Budhi Talab 

(Mehra Talab) is enclosed as Annexure-I. 

There are 16 encroachments identified and Nagar Palika Parishad Balaghat has issued the 

notice to encroachments. The latest status & list of encroachments is enclosed as 

Annexure - I1. 

Water sampling 

The commitee after surveying the site and drains meeting the Budhi Talab (Mehra 

Talab); carried out water sampling to assess the water quality of the Budhi Talab. 



The water analysis w.r.to pH, DO, BOD & Total Coliform report is as tabulated below: -

S. N Parameters Unit Budhi Talab (Mehra 1alab) 

pH 

Dissolved Oxygen 
B.O.D. (3 days, 27"C) 

4 

8.15 

5.8 mg/l 

mg/ 
MPN/100 ml 

3 6.2 

Total Coliform 1600 

The analysis results show impact of domestic waste water being discharged into Budhi 

Talab (Mehra Talab) from the nearby drain. The result is found in Category "C" as per IS 

2296-1982. Detail analysis report is enclosed as Annexure- III. 

Earlier Action Taken by authorities 

i. The total encroachments are 16, Nagar Palika Parishad Balaghat has given 

notices to remove the encroachments. 

ii. The nature of the encroachments (Kaccha House) of the encroachers is 

basically residential, which has been built for the since long time , the 

removal of encroachments can also create a law and order situation 

M. P. Pollution Control Board Bhopal has imposed a penalty of Rs. 84.0 L.akhs on ii. 

Nagar Palika Parishad, Balaghat for non-compliance of MSW Rules 2016 and 

direct discharge of domestic waste water into water bodies in compliance of 

directions given by Hon 'ble NGT 0.A No. 606/2018 dated 25.02.2020 & 

02.07.2020. Copy of the notice given to Nagar Palika Parishad Balaghat in this 

regard is enclosed as Annexure - IV 

Work for lying sewer line/STP is not started so far. Work of construction of RCC 
iv. 

drain to divert the sewage into Budhi Talab (Mehra Talab) is started about 200 

meter drain has been completed. Details of progress of works done by Nagar 
Palika Parishad Balaghat is enclosed as Annexure - V 

Photographs along with coordinate recorded during inspection are enelosed as 

Annexure--VI 



Recommendations:-
1. The local authority may expedite the STP construction and drain connectivity 

work to ensure that no untreated effluent meet water bodies. 
2. District authority shall resolve the cases of identified eneroachment as per the law. 

3. To stop direct discharge of domestic waste water in Budhi Talab (Mehra Talab). 
local authority may arrange to shift the domestic outlet drain of households 
towards road side to avoid further deterioration of the pond water. 

4. The local authority may provide in-situ bioremediation to treat the effluent drains 
till the STP work is ongoing. 

5. A moving fountain may be installed in Budhi Talab (Mehra Talab) to improve the 

dissolved oxygen. 

6. The local authority shall provide sufficient bins for collection of solid waste 

around the Budhi Talab (Mehra Talab). No solid waste shall be dispose off in the 

pond in any case. 

(Satish Mátsaniya) (Surendra Rahandale) 
Sub Engineer 

Nagar Palika Parishad 

Balaghat 

CMO 

Nagar Palika 

Parishad 

(AIk Kumar Jain KEBhopche) 
Regional Officer 
M.P. Pollution 

SDM 

Balaghat 
Dist-Balaghat Control Board 

Balaghat Jabalpur 
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alpu ANALYSIS REPORT FOR M.P. Pollussaa 

WATER/WASTE WATER SAMPLE Scheme No. 5, Plot No. 455/456 

455/456, Vijay Nagar,Jabalpu 

Jabalpu Sample ID:277480- Analysis Completion:27/07/2021 Tele:0761- 4042780,2647871 

Project/Action Plans / LAB Inward: 20108 

TEST REPORT Date: 27/07/2021Test Report No. : 20108 
1. Name of the Customer 

:Budha Talab Balaghat 132977 
Talab Water. 

2. Address 

Dalaghat-, Taluka : Balaghat, District : Balaghat, GIDC: Not In SIDC 

WAR-Water Act (Routine), (Insp Type : ROU-Routine Visit) 

:RAM NARAYAN SINGH & B.S.THAKUR,JR SCT 

02.0 LIT 

3. Nature of Sample 
4. Sample Collected By & Analysed By 5. Quantity of Sample Received 
6. Code No. of the Sample 
7. Date & Time of Collection & Inwarding 

:277480 

:14/07/2021. (0900 to 0900) & 14/07/2021 

:15/07/2021 & 27/07/2021 

:TALAB WATER NEAR MAIN GHAT AT BALAGHAT 

8. Date of Start & Completion of Analysis 
9. Sampling Point 

10. Flow Details (Remarks) 
11. Mode of Disposal 
12. Ultimate Receiving Body 

NA 

:Pond 

13. Temperature on Collection 

14. Carboys Nos for 
:& pH Range on pH Strip :ApPP 

: 77/721 & Color & Appearance :Greenish 

:Ind :0.000, Dom :0.000 & Ind :0.000, Dom :0.000 
15. Water Consumption & W.W.G (KLPD)

Test Method Range of Testing Result Sr Parameter Unit 

4500-H+B APHA std. methods 23 rd Edn. 

PL.Co.Scale (2120-8, APHA Std. Methods, 23rd Edn.) 

0.5-13.5 8.15 
1 pH pH Units 

2-99 Co.Pt. Unit GREENISH 
2 Colour 

Nephelometric Method (2130B APHA Std. Methods 23 1-1000 N.T.U 

2510 B, APHA std. methods 23rd Edn. 

8.0 
3 Turbidity N.T.U. 

4 Conductivity 
0.1-20000 uS/cm 378 

micro.s/cm 

5 Total Solids mgl (2540 B, APHA std. methods 23rd Edn.) 10-100000mg/l 408 

(2540 B, APHA std. methods 23rd Edn.) 

(2540 B, APHA std. methods 23rd Edn.) 

(NH3-F, APHA Std. Methods, 23rd Edn.) 

mg/l 10-10000mg/l 352 
6 Total Dissolved Solids 

7 Suspended Solids 

8 Ammonical Nitrogen 
9 Nitrite 

5-10000mg 
0.1-30 mg/ 

0.01-5 mg/ 

0.01-100.0 mg/l 

mg/l 
56 

mgl 
1.5 

mg/l (4500-NO2 B, APHA Std. Methods, 23 rd Edn.) 
0.30 

10 Nitrate mg/l (4500-NO3 B, APHA Std. Methods, 23rd Edn.) 
60 

1-5000mg/l (2320 B, APHA Std. Methods, 23rd Edn.) 

(2340 C, APHA Std. Methods, 23rd Edn.) 
4500-C- B, APHA Std. Methods, 23rd Edn. 

11 Alkalinity as Caco3 mgl 
8 

12 Total Hardness as CaC03 mg/ 2-1000mg/l 112 
13 Chloride mg/l 5-100mg/l 67.4 47 

MPN/100 ml (9221-B, APHA Std. Methods, 23rd Edn.) 
MPN/100 ml (9221-E, APHA Std. Methods, 23rd Edn.) 

14 Total coliform 

1.8-1600MPN/100m 1600.0 
15 Fecal Coliform 

1.8-1600MPN/100ml 430.0 
16 Dissolved Oxygen mg/l (4500-0B, APHA Std. Methods, 23rd Edn.) 0.1-15mg/l 5.8 
17 Chemical Oxygen Demand mg/l (5220 B, APHA Std. Methods, 23rd Edn.) 5.0-10000 mg/ 80.0 

1-10000 mg/l IS 3025,1993 

(3500- Ca B, APHA Std. Methods, 23rd Edn) 

(3500- Mg B, APHA Std. Methods, 23rd Edn) 

18 B.O.D (3 Days 270C) mg/l 
6.2 

19 Calcium Hardness as CaC03 Mg/Lts 5-10000mg/ 68 
20 Magnesium Hardness as CACO3 Mg/Lts 5-10000mg/l 44 



Annexe 

O]90, 
.. 

MADHYA PRADESH POLLUTION CONTROI. BOARD Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:it_uppcb@rediffmail.com 
No. 83 7 /HOPCB/2020 

Bhopal, Date: /2020 

7 OCT 2020 To, 

1. The Chief Municipal Officer, 2. The Commissioner, 
Nagar Palika Parishad, 

Balaghat, 
Distt.- Ba laghat (M.P.) 

Urban Administration & Development Department Palika Bhawan, Shivaji Nagar, 
Bhopal (M.P.) 

Sub: Show Cause Notice for imposition of penaity due to violation of directions of the Hon'ble National Green Tribunal and the provisions of Solid Waste Management Rules 2016. 

Ref NGT order dated 25.02.2020 & 02.07.2020 in OA No. 606/2018 

WHEREAS MP Pollution Control Board (MPPCB) is a slatutory body constituted under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been enirusted with the responsibilities of enforcement of the Environment Laws prevailing in the state. 

WHEREAS, the power to issue directions under section-5 of the Environinent (Proiection) Act, 1986 has been delegated to lhe Chairman, MPPCB vide moilicat.on dated 10.04.200I. 

WHEREAS. you are the Urban Local Body- Nagar Palika Parishad, B:alaghat and it is the mandatory duty of Urban Local Bodies to comply with the Solid Wast Management Rules, 2016. 

WHEREAS, you have not obtained aulhorization as per ihe provision of Solid Wasle Management Rules, 2016 from the MPPCB. 

WHEREAS, in OA No. 606/2018, "Compliance of Solid Waste Management Rules 2016 and other environment issues", Hon' ble National Green Tribunal, Principal Bench. New Delhi has directed that : 

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. 1 to 10, every local body shall be liable to puy compensation at the rete of Rs. 10 Lukh per mornh per local body for population of uhove 10 lakhs, Rs. 5 lakh per month per local body for population between 5 lakhs und 10 lakhs and Rs. 1 iakh per month per other local body Jrom 01.04.2020 till compliance. 

2 Continued failure oj every local bouly o the subject of commencing the work of legacy waste sites remediation from 01.04. 2020 till compliance will resul1 in liabiluy t pay compensation at the rale of Rs. 10 laklh per monlii per local body for population of above 10 



MADHYA PRADESH POLLUTION CONTROL BOARD Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, -

mail:it_mppcb@redifimail.com lakhs, Rs. 5 lakh per month per local body for population between 5 lakhs and 10 lakhs and Rs. 1 

lakh per month per other local body. 3. Commencement of setting up of STPs by 31.03.2020- (ompensalion is payable 
for failure to do so at the rate of Rs. S lakh per month per STP by concerned local bodiesStae 
(in terms of orders di 28.08.2019 in O.A No 593/2017 and 06.12.2019 in OA. No 673/2018) 
w.e.f. 01.04.2020. 

4 Interim measures for phytoremediation/bioremediation erc. in respect of 100% 
sewage to reduce the pollution load on recipient water bodies shall be under taken by 31.03.2020-Compensation is payable for failure to do so at the rate of Rs. 5 lakh per month per 

drain by concerned local bodies/States (in terms of orders dated 28. 08.2019 in 0.A No 
593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef O1.04.2020. 

WHEREAS, MPPCB has been directed to assess the amount of compcnsation 
liabie to be paid by the Urban Local Bodies on the basis of above criteria. 

WHEREAS, as per the record available with the MPPCB, and the site inspection 
carried out by the officers of Regional Office, MPPCB, Jabalpur on 08.07.2020 (Report enclosed), it is observed that you have not complied with the timelines given by the Hon"ble 
NGT i.e. by 31.03.2020. The details are as follows: 1. That, ULB has not complied with serial no. -2,3,8 and 10 of Rule (22) of Solid Waste Management Rules, 2016. 

2. That, 03 waste water/sewage drain carrying untreated sewage on which In-situ- bioremediation system has not been installed so far. 3. That, commencement of setting up of 01 STP at the identified drain is still to be achieved 
by the ULB. 

Therefore ULB is liable to pay the environment compensation from 01.04.2020 as under: 
wwpo Required Compliance Rate of penalty 

imposition

. 

Voilation Period 
04 Months 

Amount in 
no 

Lakh 

(01/04/2020-31/07/2020) 1. Rule 22 of SWM Rules 
(Serial No. I to 10) 

2. Installation of In-situ 

Rs. 1 lakh per month 4 

Rs. 5 lakh per month 
60 bioremediation system on per drain drains 

3. Commencement of 

setting up of STPs 

drain) 
Rs. 5 lakh per month 

per STP 
GRAND 'TOTAL 

20 

(1 STP) 

84 Lakh 

As per para 41 (a) of Hon'ble NGT order dt. 02/07/2020 "If the local bodies are 
unable to bear financial burden, the liability will be of the State Government with liberty to take 
remedial action against the erring local bodies. 



MADHYA PRADESH POLLUTION CONTROL BOARD 
Paryawaran Parisar, E-5, Arers Culony, Bhopal-462016 Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:it_mppeb@redilfmail.com 

You are, hereby, given an opportunity of hearing of 15 days to submit your reply/objection (if any) pertaining to above stated non compliance. 

In case n0 reply is received within 15 days from the date of issue of this notice, 

above proposed Environmental Compensation shall be confirmed and action is also liable to be 
initiated against the responsible officers under section-17 of the Environment (Protection) Act. 
1986. 

Encl As Above 

(Mahendra Singh Dhakad) 
Chairman 

Endt.No. 36HOPCB/2020o 
Copy to : Bhopal, Date'7'0CT 2020 

1. The Principal Secretery, Govt. of M.P. Environnent Department, Mantralaya, Bhopal. 
for information please. 

2. The Principal Secretary, Govt. of M.P. Urban Administration & Developnent 
Department, Mantralaya, Bhopal, for information please. 

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, Fast Arjun Nagar, Delhi - 1100 32, for information please. 

4. The Deputy Secretary, Chief Secretary office, Mantralaya, Bhopal, for information 
please. 

5. The Regional Officer, M. P. Pollution Control Board, Jabalpur, for infomation & 
necessary action please. 

(Mahendra Singh Dhakad) 
Chairman 
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Annexure-VI

Photograph taken During Inspection of Swami Narhariyanand Sarovar on dated

14/07/2021 in the matter of Hon�ble NGT Bhopal O.A No. 01/2018




